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Mr A.K.Choudhury for the respondents.
Prima facie we are unablg to locate any
cause of action at this stage for the
applicant apart from apprehension. The
grievance appéara,to be that benefit of
the scheme formulated for regularisation
of casual Artists is likely to be given

a go by and applicant is likely to be
deprived of éhat bengfit of that acheme,
We would therefore, desire to be anlight%ﬁ
on that aspcct'by the respondents. Hencae
notice for admission bs issued to the
respondents 1 to 4 returnable on 23.,11.94,
Mr A.K.Choudhury, learned Addl.C.G.S.C

nov appears for thes raspondlnégfdesirea
that the notice may be directly issued

to the respondenta. Notices be accordingly
issued, The learned Advocate for the
applicant states that the applicant {s
continuing in service. We therefore direct
the respondents that until the application
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v In the event of the Bench holding| |
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Adjourned to 23.11.94,

Mr S.Talapatra for the applicant., ¥r.
G.Sarma, fddl.C.G.5.C for the respondents.
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Vice Chairman

Mr M.S.Mutugesan, Administratiue Officer

oF respandent No.d preoent in persone.

Show causs raply taken on record.
For tha detaildkeasons recorded in O.A.
185/94 separately today as thz facts of

the case are gsimilar save and except that -

the applicant is a Production Assistant
and the question{involved are also the

However, the observations made inf that

order will alsc he applicable in case of

the applicant.
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Vice=Chairman

Member

RPN

Al

same, the appllcatlon iz summarily rajected*
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